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Input-Output table covers transportation 
activity of railways, which can be classified 
into 

(i) Freight Traffic 
(ii) Passenger Traff:c 

While passenger traffic can be projected 
with a reasonable degree ot accuracy on the 
basis of the behavioural trends as observed 
in the past, such technique would not give 
accurate results for freight traffic projec
tions. This is because the production tar
gets of principal commodities and their 
transportation needs are intimately con
nected with the development strategy 
adopted in the Plan. In order to obtain in
dependent estimate tor the freight compo
nent (which is not available In the earlier 
approach) and to supplement the Input
Output approach, the material balance ap
proach is used. 

This approach takes into account the 
special aspects of production and consump
tion pattern which pnmanly determine the 
need or otherwise for transport. 

The materials approach to railways 
trelght traffic planning Identifies, specitically, 
transportation needs of the following com
modities:-

Foodgratns 
Coal 
Iron Ore 
Steel Plant raw materials 
Steel 
Cement 
Fertilizer 
Petroleum Products. 

These commodities account for bult of 
the originating tonnage for railways. 

For estimating tonnage to be carried out 
by railways rail transport coefficients are 
used. This coefficient is defined as the ratio 
(Percent) of the movement of the tonnage 
of a commodity moved by rail to the total 
tonnage of the commodities moved by air 
means of transport. Rail Transport Coeffi
cients for the above mentioned commodi
ties are available in the form of a time series 
based on the annuals in the past. Except for 

abnormal years the commodity wise coeffi
cients have exhibited a reasonable degree of 
stability. 

Projections of rail transport coefficients 
in the future taken into consideration the 
loeational influence of demand and supply 
centres of commodity e.g. location of fertil
izer and Super Thermal Powf'r Station at a 
coal pit head sites. In-built into the loea
tional conside-ration is the economic lead for 
transportation of a commodity by rail trans
port. 

Coal coefficients decline with coastal 
shipping of coal and pit head location of 
Super Thermal Stations. Wider dispersal of 
cement production and consunlptlon 
bringing a (lumber of consumption and 
production centres within lead distance in
creases road transport and lower rail trans
port coefficients; with production tending to 
match the ·consumption patterns on a re
gional basis there is a declining trend in rail 
transport cOE'fficient for foodgraens. 1 hest" 
factors are duly accounted tor while pro
jecting rail transport coefficients. 

Input-Output Model estlmate~ the de
mand for all other tran~p()rt whICh Include 
road transport. No separate {'stlmate is 
provided for road transport needs. 

Maintenance' of Aircraft of Indian Airlines-

1460. PROF. MADHU DANDAVATE: 
SHRI H.M. PAT£l: 
SHRI UTTMtt RATHOD: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the attention of Government 
have been drawn to the report in the Indian 
Express (Delhi Edition) of OctoiJer 27, 1988 
under the caption 'Maintenance, IA Style . 

(b) if so, whether as mentioned in this 
report with concrete documents, evidence, 
it has become a practice with the Indian 
Airlines maintenance engineers in charge to 
sign blank fitness and airworthihess forms 
without supervising the work on the air
craft· 
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(c) whether the C.KS. Raje COlnmittee 
which investigated the technical snag In 

WI P Air I ndia aircraft in 1986 had made 
similar allegations; 

(d) it so, w'hether these lapses on the
part of maintenance engineers in Indian Air
lines and Air I ndia endanger the safety of 
the aircrafts; and 

(e) if so, what steps are taken to ensure 
safety of aircrafts? 

THE MINISTER OF STATf. Of THf MIN
ISTRY OF CIVil AVIATION AND TOURISM 
(SHRI SHIVRAJ V. PATIl): (a) Yes, SIr. 

(b) No, Sir. 

(c) No, Sir. 

(d) and (e). Do not arise. 

Pilots in Indian AirlinesfVayudoot 

1461. PROF. MADHU DANDAVATE: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to stolte: 

(a) whether Government ar~ seIzed of 
the Increased air accidents Involving Indian 

, Airlines and Vayucioot; 

(b) if so, the number of pilots and other 
flight crew involved in the accidents dunng 
the past one y~ar who had qualified during 
1986 or later; and 

(c) whether Government are aware of 
the possibility of falling standards in the 
flight crew in view of the reports that even 
those conducting the qualifying tests are 
themselves not adequately qualified as stip
ulated by the U.P.S.C.? 

THE MINISTER OF STATE OF TH[ MIN
ISTRY OF CIVIL AVIATION AND TOURISM 
(SHRI SHIVRAJ V. PATIl): (a) Yps, Sir. 

(b) and (c). During the past one year 
seven pilots of I ndian Airlines and five of 
Vayudoot were involved in accidents. There 
has been no laxity in the standards of as· 
sessment I of aeronautical knowledge of the 
pilots. Effort is continuously made for im· 
provement in the standards of f'xamlna· 
tions. 

Bride Burning Cases in Tamil Nadu 

1462. SHRI P.R.S. VENKATESAN: Will 
the Minister of HOME AffAIRS be pleased 
to state: 

(a) whether the incidence of bride burn
ing have increased in Tamil Nadu particu
larly in Madras; 

(b) the number of incidents of bride 
burning reported during the last one year in 
Tamil Nadu; 

(c) whether Government propose to take 
some fre~h measures in this regard; and 

(d) if so, the details thereOf? 

THE MINISTER or STATE IN THf MIN
ISTRY OF PfRSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND MIN
ISTER Of STATE IN THE MINISTRY OF 
HOMf ArFAIR~ (SHRI P. CHIOA'ABARAM): 
(a) and (b). A st,1tement showmg thfl dowry 
death cases regi~tered In Tamil Nadu during 
the year "I 98b, 1987 & 1988 (upto August) is 
given below. Five cases of dowry sUIcides 

by burning were registered In Madras dur· 
ing 1987. 

(c) and (d). The Dowry Prohibition Act, 
1961 was amended in 1984 and 1986 to 
make the law more stringent. The Indian 
Penal Code, the C, iminal Procedure Code, 
1973 and the Indian Evidence Act, 1872 
have also been amended to deal effectively 
with dowry death cases. 




